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AN
ACT

totEpcal c€rrain cnsctmeots.

Whereas it is expedient to rcpcal cstain enactments as specified

in the Schedule;

It is hercby euctcd in the Scvaty-third Year of thc Rrpublic of
lndia" as follows :-

l. (l) This Act may be called the Assam Rcpealitrg Act'
2022.

(2)

(3)

It extends to the whole of the Sane of Assam.

It shall come into force at oncc

The enactments specificd in thc Schcdule are lmby
rcpealed to thc extent mentioned in the fourth cohsrm

thereof.

3 Tlrc repeal by this Act of any Act in which such

ensctEreft has bccn appliod incorporarcd or reErred to:

md thb Act shall not affcct the ralidity, invalidry, efrect

or consequcoccs of anyhing already done or suffero4 or
any riShr, title, obligaion or liability already equirc4
aocrrrcd or incurre( or any remedy or proceeding in
rcqect thereof. or any rcleasc or discharge of or fr'om

"ny 
A"Ut, p6tatty. obligation, liability, claim or deorn4

or any irdcmnity already granted. or the proof of any Past

m or thin8,;

nor shall this Act affect any principlc or rule of larr, or

established jurisdicrion, form or coursc of plding
pfactic€ or procedure, or existing usagp' cllslom'
privilcge, rcstrictioru exemlnion, office or appoin[aen!
rntwithsandfug tha thc same rcspoctivcly may have becn

in any rnanncr alnrmc4 rceg*ea or &rived by' in or

from any eorctmd hcr€ry rcPcaled;

nor shall the rcpcal by this Act of any enrcun€rt rcvive or
restore any jurisdittioc of6ce, custom, liability' right'
title. privilcge, rcstrictbn, exemplion. usage, practicc'

p.o"d*. oiottrer matter or thing not now existing or in

force .
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THE SCHEDULE
(sec section 2)

Yea
(l)

Act No
(2)

Short title
(3)

Extent of
Repeal

(4)

1959 xx Th€ Assam Ganja and Bhang Pmhibition Act, l95E Tlrc whole
Act

1927 III The Assam Opium Smoking Act,l92? Thc whole
Act

1933 I Assam Opium (Amendment) Act,l933 The whole
Act

t947 XXIII The Assam Opiurn Prohibition Act.l947 The whole
Act

t 954 )o(xvlll The Assam Opium Amendmenl (Autonomous Districs)
Acl. I 954

The whole
Act

tE?6 IV Assam Temperance Act, I 926 The whole
Act

GEETANJALI DAS SAIKIA,

Secretary to the Government of Assam,

Legislative Department, Dispur, Guwahati-6
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